
17th December, 2004 

Notification No.  135 /2004-CUSTOMS 

(N.T) 

In exercise of the powers conferred by sub-section (1) of section 4 of the Customs Act, 1962 

(52 of 1962), the Central Board of Excise and Customs hereby appoints the Commissioner of 

Central Excise(Adjudication), New Customs House, Air Cargo Complex, New Delhi,  to act 

as, - 

(i) Commissioner of Customs, Air Cargo Exports, New Delhi; 

(ii) Commissioner of Customs, Ahmedabad; 

(iii) Commissioner of Customs(Import), Air Cargo Complex,  Sahar, Mumbai; and 

(iv) Commissioner of Customs, Jaipur, 

for the purposes of adjudicating the matters relating to Show Cause Notice pertaining to  M/s. 

S.S. Watch Industries, B-1, Lower Shopping Maharaja Complex, Banipark, Jaipur; M/s Rama 

Watch Industries, Plot No: 5, Servey No.211, Veraval, (Shapr), Rajkot; M/s Shri Girvar 

Singh, proprietor M/s G.S. Enterprise, Jalasukalan, Distt. Nagaur, Rajasthan and others 

issued, vide, C.No.VIII(10) HQRS/ACE/SIIB/80/2003/5718-23, dated  the 20th July, 

2004,  by the Joint Commissioner of Customs, Office of the Commissioner of Customs, Air 

Cargo Export(SIIB), New Custom House, Near Indira Gandhi International Airport, New 

Delhi. 

 [F.NO.437/41/2004-CUS.IV] 

 Anupam Prakash  

Under Secretary to the Government of India 

 


	Notification No.  135 /2004-CUSTOMS (N.T)

